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4. 	In view of the a]ove surnjssjøns of the 

reSpøflentS, we are not inc1ined to proceet ftrther 

in the conteipt petitien as there is no deliberate 

áiseeience of the OfAcar pasSed by this COurt, The 

CC?A stands dismissed. Accordir1y, the notices issued 

to the resporerts are hereby dischar!ed Hever, the 

petitiorr is at liberty,  to agitate the mttr if he Is 

still aggrieved by the order passed bythe rennts, 

(.tava /M(J) 	 (M,Jh/M(A) 


